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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
HYDERABAD. |

oA 625/92

Between

|
1. M.V. Narasingarao, s/o Veeraihh
aged 52 years, r/o H.No. 9-96,
Temple Alwal, Secunderabad, work&ng‘
as Material Checker (now reverted

as Khalasi Helper). |

2. Mhhaboobkhan, s/o Khasim Khan, aged:
54 years, r/o Yakatpura, Hyderaﬁad.
working as Material checker (now
reverted as Khalasi Helper). !

And

1i:§3visional Railway Manager, South
Central Railway/Meter Guage, '
Secunderabad. i

2. Divisional Railway Manager (Personnel)
south Central Railway/Meter Guage,

secunderabad.
|

3, genior Divisional Mechanical Engineer,
South Central Railway/Meter Guage,
Secunderabad. - o
_ | _see«s Respondents.
Counsel for the Applicants : Shri S; Laxma Reddy

Counsel for the Respondents: Shéi J.R. Gopal Rae

Coram

Hon'ble Justice Shri V. Neeladri ﬁao; vice=Chairman

Hon'ble Shri A.B. Gorthi, Member /(Admn.)
|
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[
] AS PER HON'BLE JUSTICE SHRI V. NEIE:LADRI RAO,
VICE-CHAIRMAN | )
"
| i
JJUDGEMENT i
]

I
Heard both the learned counqels.

2. When these two applicants were working as
Khalasi Helpers in the then pay sc;le of R5.210x§290/-
they were promoted on 4-10-85 to t%e ex~Cadre posts
of material checkers in the then pay scale of
Rs.225-308/- after subjecting them %o trade test.
They‘vere continued in the said po%t till they
were reverted to the post of Khalégi Helper as per
the impugned order dated 29-5—92.: The same is
challenged in this OA,‘A/It.is not in contraversy
that‘ﬁ?ggg;ion to the post of mat:rial checker is
on the basis of selection. It is'istated for the-
Respondents that selections were éeld to the posts
of material checkers in 1987, 1996 & 1992 and the

\
applicants participated in the égép selectins and

they were not empanelled and henc} they were reverted

as the selected candidates were posted in these posts.

. II o
3. When it is admitted that the promotioﬁgéf-

these two applicants to the posts of material checkers

in 1985 is not on the basis of selection#QQGZthey

wers reverted to accommodate the:candidates promoted

to the said post on the basis of@selection, the same
}
is in order. Hence there are no, grounds to quash’

the impugned order reverting the'applicants as
_ )

Khalasi Helpers. I
x| i'
;/-00003

_ )
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3.
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6.
7e

pvm

The Divisional Railway Man
age
Meter Guage, 880unde¥abad.g £e8 C.Rly,/

The Divisional Railwa
Yy Manager{Person
S.Ce. Riy/Meter Guage, Secunderabad. nel)‘

The Senjor Divisional Me
chanical E e
S.C. Railway/ﬂeter Guage, Secunderaggén“er'

Cne c0py€to Mr.S.LakZHmd Ready, Advocate,‘CAT.Hyd.
COpY 'tO Mr.J.R.Gopal Rao, SC for Riys, CAT. Hyd.
cmytoLumam.wmfwm
Spare copy. ,

One
One
Cne

6. The OA is ordered accor&ingly. No costs.//
I :
(A.B. GORTHI) r( W
V. NEE
Member {(Admn.) 'Vice—Cﬁi?iia&AO)

- 3 - N

4. But it is not known as to whether any .
H I

of the juniors of the applicants in their parent

unit were promoted to the post of Fitter Grade I111.

If any of the juniors ‘of the applicant in the parent
unit were promoted to!the post of Fitter Gr. III,
the case of the applicants for prometion to the
-said postg§ has to be considered agd if it is a non-
selection post, the applicants have to be promoted

"

from the date their junior was promoted to the post

of Fitter Gr. III, if they pass the requisite trade
test in the first attempt}and 1fqthe said promotion
is by way of selection, the applicants have to be
promoted from the date their junior is promoted

if they are selecteé in the first attempt and then
they will be entitled to all thé monetary benefits.
Se 0of course, if they fail in the first attempt,
their cases have to be considerod in accordance

with the extant rules for consiﬁeretion for promotion

] pL
to the next higher grade, @

Dated the Sth July, 1995

Open court ,dictation
ﬁkﬁﬁﬁ*7v1<f'

NS
Deputy Registrar (J)
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[N THE CENTRAL JDMINISTRATIVE TRIBUNAL
' HYDERABAD BENCH AT HYDERABAD. .

| B o S - THE HON'BLE MR,JUSTICE V,NEELADRI RAO
VICE CHAIRMAN '

. - o - AlN‘D_‘qHG.Gw_KW}

HE HON'BLE MR.R~+RANGARAIAN: ( M{ADMN)

] JUDG ME NT 3 '
% M.A../R...!.\./C.A.No. )
: in Y
OA{No, _ 6}& c‘l )
“ . .- o - TalNo, . (W.P.. . o)

Admmitted and Interim directions
. isgugd. '

Allowed.,

|I - o _ _ . ‘Digposed of with directions, -

A« ek~ SRR S L St i
1

Dismissed.
Dismissed as withdrawn

Dishlssed for default -
J ) .- . Ordgred /Rejected. T : -

N».prder as to qosts;
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